IN THE CEITTFAL ADMINITSTEATIVE TRIBONAL, JAIRUR BEIXH, JAIPUE./v*f\
* & X
. . Datc of Decision: 31.8.95
391/95 \
Sudhir Gupta 3/¢ Shri Mshzah Chand Supka, U2 in the Fegiconal COffices for Health
and Pamily Welfarz, Pajasthan, U-10, Duvgadas Path, Malviya Mavg, C-Scheme,
Jaipur. '

... APPLICANT.

Unicn éf India and others
..+ RESFONDENTS.
CORAM:
HOM'ELE MF., O.F. SHAFMA, MEMBEER (A)
HOM'BLE MF. FATAN FFAPASH, MEMEER (J)
Fol’ the A Applicant eos M, Rajendra Soni

For tle Reapondenta aes

ORDER
PER HOT'ELE MR, O.F, SQAEMA, MEMPEF. (A)

In this application u/s 19 of the AMminiztracive Trikbunals Aci, 1925, Shri
Sudhir Gupta has prayed that the cvdsr Aaczd 25.2.95 (Ann.A-10), veverting the
applicant fram the post of UDC to that of LD, ke quashed and the respondents
may be dirzcied to pazs ovrder for regulavisacion of the applicant on &

U2 on the basis of the B2 o
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1290-91 or he way at least b
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ragularised

from 1.11.93, the date on which the DPC had sz2lzccad the applicant

for regqular promction on the post of UDC.

2. Wz have heard the learned counsel for the applicant and have gone thraugh
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2. The applicant was worling on the poskt of UDC on ad hec basis. The learnes

coungzl for the applicant stabed that the DPC had alrsady talen a decision chat

(‘-

the applicant iz zniitlsd to be regularized and he has alveady put in move than
thres yzars zervice a2 UDC.  Thzrefore, the ordzr of reveraion of the applicant
tated that th
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iz ex-faciz illzgal and deservas £o ke quashsd. He has alsac
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applicanc has alao prayed for =n interim direction in the form of stay of order
Amnesare A-10, by which the applicant has been vevertsed.

a, We find that Fule 23(v) (k) of the C23 (2CA) Fules, providas for an appeal
even ajainst an order rzverting a govarmwent ssrvant while offiziating on a
higher zervies, grade or post Lo a lowsr service, grads or post otherwiss tlsn
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az a pznalty. Admickadly, the ordsr of reversion iz nob az a measure of
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penalty. The applicant is entitlad o £ilz: an appeal agains
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reversion in accordancs with the aforsszaid provision.  Thiz altzrnative remedy
availablz to th: applicani has not been srhausied Therefore, at chiz stads,

this application iz nob maintainable.

5. In the circumstances, zfter hearing the lzarnsd counsel for the applicant,

we direct that if the applicant prefzve an appsal against the ordesr of vrevarsion
: \ :

within a pericd of 15 days fvrom the Jdate of veceiph of a copy of thiz ovdzsr, it

zoeiph of Y

chall be dzcidsd by th: appellate auihority within & pericd of 45 days foom the

date of receipt theveof, on mzrits. Por the purgoss of complying .with thass
directionz of th: Trilbunal, l=t & oopy of this OA b2 sent alongwith a copy of

hi
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: order bo respondant 0.2 iz, Depuiy Diveccor (Administration), PH-II,
Directorate Genszral of Healilh Zevvicess, Hirman Bhawan, llew Delhi-110011, =o that
4

can instruct the appellate auchority o taks nesezsary ackion in thisz vegard.

P

C. The OA stands dizpozed of acccvding st th: admis
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(0.p. SHapMa)
MEMBER (J) MEMEER (A)

(FATREIT FFAFASH



